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BAGGAGE INSURANCE 

WHEREAS the Insured described in the Schedule hereto (hereinafter called the “Insured”) by a proposal 

and declaration which shall be the basis of this contract and is deemed to be incorporated herein has 

applied to Shriram General Insurance Company Ltd. (hereinafter called the “Company”) for the insurance 

hereinafter contained and has paid the premium stated in the said Schedule as consideration for such 

insurance during the period stated in the said Schedule or during any further period for which the 

Company may accept payment for the renewal or extension of this policy. 

The Company hereby agrees to the terms, conditions and exclusions herein contained in or endorsed or 

otherwise expressed hereon, to indemnify the Insured against loss of or damage to accompanying baggage 

due to fortuitous accident, Burglary, housebreaking, theft, terrorism whilst on journey, anywhere in the 

Territorial Limits specified in the Schedule. The Company will indemnify the Insured in respect of such 

damage up to the actual value of the Accompanying baggage at the time of happening of damage or loss 

but not exceeding the Sums(s) stated in the Schedule in any one period of insurance. 

 

EXCLUSIONS 

The Company shall not be liable in respect of: 

1. The Excess stated in the Schedule to be borne by the Insured for each occurrence. 

2. Loss of or damage due to cracking, scratching or breakage of lens or glass whether part of any 
equipment or otherwise or of china, marble, screen and other article of brittle or fragile nature unless 
such loss or damage arises from accident to vessel, vehicle, train or aircraft by which such Property 
insured is conveyed. 

3. Loss of or damage caused by moth, mildew, vermin or any process of cleaning, repairing, dyeing or 
restoring to which the Property insured is subjected. 

4. Loss of or damage to any electrical and electronic machines, apparatus fixtures or fitting (including 
computer, radio, television set and tape recorders) arising from over running, excessive pressure, short 
circuiting, arcing, self heating or leakage of electricity from whatever cause (lightning included). 

5. Loss of or damage caused by mechanical derangement or over winding of watches and clocks. 

6. Theft from car except from car of fully enclosed saloon type having all doors, windows and other 
openings securely locked and properly fastened. 

7. Loss of or damage whilst being conveyed by any carrier under contract of affreightment. 

8. Damage to money, securities, manuscripts, deeds, bonds, bills of exchange, promissory notes, stock or 
share certificates, stamps, business books or documents, jewellery, watches, furs, precious metals, 
precious stones, gold or silver ornaments or any other valuables including cash, cheque, travel tickets, 
bank drafts, share certificates and stamps. 

9. Loss or damage to the perishable and consumable goods 

10. Loss of articles like fans, umbrellas, sun glasses, sticks in use on the voyage and articles or clothes 
whilst being worn on the person of the Insured or carried about. 

11. Damage due to confiscation or detainment by the order of any Govt. or any other public authority. 

12. Loss or Damage not reported to local Police where the loss occurred, within 24 hours of discovery and 
a written report is obtained from such authority. 

13. Damage or destruction caused by or arising from the leakage, spilling or exploding of liquids, oils or 
materials of a like nature or articles of a dangerous or damaging nature. 

14. Mobile Phones, Laptops, Cameras, Video cameras are excluded from the scope of cover unless 
specifically declared and agreed upon by the Company. 
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DEFINITIONS: 

Insured person: Insured person shall mean any firm, company, or individual working at the premises 
stated in the Schedule & may include their family . 

 
Family means: 

a) Self 

b) Spouse 

c) Child 

d) Parents 

Note: However if the family alone travel without being accompanied by the insured then a 

separate/independent policy can be issued in the name of the individual.  

Journey: Journey shall mean any business trip undertaken in connection with official purpose outside 
the city, town or municipal limit of normal place of work of the Insured. 

Business Trip: Includes travel undertaken in connection with the occupation of the insured. 

Accompanying baggage: Accompanying baggage shall mean personal goods belonging to the Insured or 
goods for which he or she is responsible officially and such goods are necessary for the purposes of his 
journey and are being taken by him or her on journey or acquired by him/her during the journey. 

EXCESS 

Compulsory excess of 0.25% of claim amount subject to a minimum of Rs. 1000/- 

VOLUNTARY EXCESS 

The insured will be eligible for higher discounts for opting voluntary excess in addition to the Compulsory 
Excess. 

 

Voluntary Excess  Discount Percentage 

2 Times of Compulsory Excess 5% 

5 times of Compulsory Excess 10% 

10 Times of Compulsory Excess 20% 

 

SPECIAL CONDITIONS 

1) SINGLE ARTICLE LIMIT: Unless specifically and separately stated, the Company’s liability in 

respect of each article or pairs of articles shall not exceed 5% of the Total Sum Insured under this 

policy. 

2) ARTICLES IN PAIRS OR SETS: Where any item insured hereunder consists of articles in pair or 

set, the Company’s liability in respect thereof shall not exceed the value of any particular part of 

parts which may be lost or damaged without reference to any special value which such article or 

articles may have as part of such pair or set nor more than a proportionate part of the Insured 

value of the pair or set. 
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GENERAL CONDITIONS 

 

1. NOTICE:   Every notice and communication to the Company required by this Policy shall be in 

writing to the office of the Company through which this insurance is affected. 

2. DUTY OF DISCLOSURE:  This Policy should be void and all premiums paid hereon shall be 

forfeited to the Company in the event of misrepresentation, mis-description or non-disclosure of 

any material fact. 

3. REASONABLE CARE:   The Insured shall take all reasonable steps to safeguard the property 

insured against accident, loss or damage. 

4. CLAIMS PROCEDURE:   Upon the happening of any event giving rise or likely to give rise to a 

claim under this Policy: 

 (a) The insured shall give immediate notice thereof in writing to the nearest office with a copy to 

the Policy issuing office of the Company as well as lodge forth with a complaint with the Police. 

(b) The insured shall deliver to the Company, within 14 days of the date on which the event shall 

have come to his knowledge, a detailed statement in writing, of the loss or damage, with an 

estimate of the intrinsic value of the property lost and the amount of damage sustained. 

 (c)  The Insured shall tender to the Company all reasonable information, assistance and proofs in 

connection with any claim hereunder. 

5. INDEMNITY: The Company may at its option reinstate, replace or repair the property or premises 

lost or damaged or any part thereof instead of paying the amount of loss or damage or may join 

with any other insurer in so doing, but the Company shall not be bound to reinstate exactly or 

completely but only as circumstances permit and in reasonably sufficient manner and in no case 

shall the Company be bound to expend more in reinstatement than it would have cost to 

reinstate such property as it was at the time of the occurrence of such loss or damage not more 

than the sum insured thereon. 

6. AVERAGE:   If the property hereby insured shall at the time of any loss or damage be collectively 

of greater value than the sum insured thereon, then the Insured shall be considered as being his 

own insurer for the difference, and shall bear a ratable proportion of the loss or damage 

accordingly. Every item, if more than one, in the Policy, shall be     separately subject to this 

condition. 

7. CONTRIBUTION:   If at the time of the happening of any loss or damage covered by this Policy 

there shall be existing any other insurance of any nature whatsoever covering the same property, 

whether effected by the Insured or not, then the Company shall not be liable to pay or contribute 

more than its ratable proportion of any loss or damage. 

8. SUBROGATION:   The Insured and any claimant under this Policy shall at the expense of the 

Company do or concur in doing or permit to be done all such acts and things that may be 

necessary or reasonably required by the Company for the purpose of enforcing any rights and 

remedies or obtaining relief or indemnity from other parties to which the Company shall be or 

would become entitled or subrogated upon the Company paying for or making good any loss or 

damage under this Policy whether such acts and things shall be or become necessary or required 

before or after the Insured’s indemnification by the Company. 

9. FRAUD:   If any claim under this Policy shall be in any respect fraudulent or if any fraudulent 

means or device are used by the Insured or any one acting on the insured’s behalf to obtain any 

benefit under this Policy, all benefits and rights under the Policy shall be forfeited. 
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10. CANCELLATION:   The Company may at any time, cancel this Policy, by giving 15 days notices in 

writing by Regd. A/D. to the Insured at his last known address in which case, the Company shall 

return to the insured the then last paid premium less a pro-rata part thereof for the portion of the 

current insurance period which shall have expired.  The Insured may also give 15 days’ notice in 

writing, to the Company, for the cancellation of this policy, in which case the Company shall 

retain the premium for the period this Policy has been in force at the Company’s short period 

scales. 

SHORT PERIOD SCALE 

Policy Period Required  % of Annual Rate 
Not exceeding 1 week 10 % of Annual Rate 
Not exceeding 1 month  25 % of Annual Rate 
Not exceeding 2 months 35 % of Annual Rate 
Not exceeding 3 months 50 % of Annual Rate 
Not exceeding 4 months  60 % of Annual Rate 
Not exceeding 6 months 75 % of Annual Rate 
Not exceeding 8 months 85 % of Annual Rate 
Exceeding 8 months Full   Annual Rate 

 

11. ARBITRATION AND DISCLAIMER:  If any dispute or difference shall arise as to the quantum to 

be paid under the Policy (liability being otherwise admitted) such difference shall independently of 

all other questions be referred  

to the decision of a sole arbitrator to be appointed in writing by the parties to or if they cannot 

agree upon a single arbitrator within 30 days of any party invoking arbitration the same shall be 

referred to a panel of three arbitrators, comprising of two arbitrators, one to be appointed by each 

of the parties to the dispute/difference and the third arbitrator to be appointed by such two 

arbitrators and arbitration shall be conducted under and in accordance with the provisions of the 

Arbitration and Conciliation Act, 1996. It is clearly agreed & understood that no difference or 

dispute shall be referable to arbitration as hereinbefore provided if the Company has disputed or 

not accepted liability under or in respect of this Policy. It is hereby expressly stipulated and 

declared that it shall be a condition precedent to any right of action or suit upon this Policy that 

award by such arbitrators or umpire of the amount of the loss or damage shall be first obtained." 

It is also hereby further expressly agreed and declared that if the Company shall disclaim liability 

to the Insured for any claim hereunder and such claim shall not, within twelve calendar months 

from the date of such disclaimer have been made the subject matter of a suit in a Court of Law, 

then the claim shall for all purposes be deemed to have been abandoned and shall not thereafter 

be recoverable hereunder. 

12. OBSERVANCE  OF  TERMS  AND  CONDITIONS:   The due observance and fulfillment of the 

terms, conditions and endorsement of this Policy in so far as they relate to anything to be done or 

complied with by the Insured, shall be a condition precedent to any liability of the Company to 

make any payment under this Policy. 

Complaints / Grievance Redressal System 

Shriram General Insurance Company Limited has put in place a mechanism administered by the 
Complaints / Grievance Co-ordinator who can be reached at the Corporate Office at the address 
mentioned herein below: 
 
Contact Person:  Hemant Kumar Sharma, Company Secretary 
Contact Address:   Shriram General Insurance Co. Ltd. 
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   E-8, EPIP, RIICO Industrial Area, Sitapura, Jaipur – 302022 
Grievance Cell No.:   1800-180-7474, 1800-300-30000 
E-mail ID:   md@shriramgi.com 
Fax No.:    91-141-2770693  
 
 
 
 
  
Customized grievance Settlement Machinery: 

In case, the customer is not satisfied with the decision taken by the office in respect of a service, he/she 

can appeal against the decision in the following manner: 

(a) If not satisfied with the decision taken by the dealing officer, can appeal to the Branch Manager. 
(b) In case not satisfied with the reply given by the Branch Manager, matter may be brought to the notice 
of Grievance Cell, HO, headed by a senior executive which will be directly under the control of the MD. 
You can also reach us by email or register their complaints on the website of the Company. You may 
please take note that in case you are not satisfied with the complaint redressal procedure or complaint 
/resolution from the Company, you can approach the Insurance Ombudsman located in your region. The 
list of Ombudsmen is as under: 
 

Office of the 

Ombudsman 

Name of the 

Ombudsmen 

Contact Details Areas of 

Jurisdiction 

AHMEDABAD  Shri Amitabh  

  

Insurance Ombudsman Office of the 

Insurance Ombudsman  

2 nd floor, Ambica House  

Nr. C.U.Shah College  

5, Navyug Colony, Ashram Road, 

AHMEDABAD – 380 014 Tel.079- 

27546150  

Fax:079-27546142  

E-mail: 

insombahd@rediffmail.com  

Gujarat , UT of 

Dadra & Nagar 

Haveli, Daman 

and Diu  

BHOPAL Shri N.A.Khan  Insurance Ombudsman  

Office of the Insurance Ombudsman 

Janak Vihar Complex, 2 nd floor  

Malviya Nagar, 

BHOPAL 

 

Tel. 0755-2769201/02 Fax:0755-

2769203  

E-mail: 

bimalokpalbhopal@airtelbroadband.in 

Madhya 

Pradesh & 

Chhattisgarh  

BHUBANESHWAR Shri S.K.Dhal  

   

Insurance Ombudsman  

Office of the Insurance Ombudsman 62, 

Forest Park  

BHUBANESHWAR – 751 009  

Tel.0674-2596461(Direct) 

Orissa  
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Secretary No.:0674-2596455 

Tele Fax - 0674-2596429 

E-mail: ioobbsr@dataone.in  

CHANDIGARH Shri K.M.Chadha  

   

Insurance Ombudsman Office of the 

Insurance Ombudsman S.C.O. No.101, 

102 & 103 2 nd floor, Batra Building  

Sector 17-D , 

CHANDIGARH – 160 017  

Tel.: 0172-2706196  

Fax: 0172-2708274  

E-mail: ombchd@yahoo.co.in 

Punjab , 

Haryana, 

Himachal 

Pradesh, 

Jammu & 

Kashmir , UT 

of Chandigarh  

CHENNAI  Shri K.Sridhar  

   

Insurance Ombudsman Office of the 

Insurance Ombudsman Fatima Akhtar 

Court , 4 th floor, 453 (old 312) Anna 

Salai, Teynampet, 

CHENNAI – 600 018  

Tel. 044-24333678  

Fax: 044-24333664  

E-mail: insombud@md4.vsnl.net.in 

Tamil Nadu, 

UT–

Pondicherry 

Town and 

Karaikal 

(which are 

part of UT of 

Pondicherry)  

NEW DELHI Shri R.Beri  

   

 

 

 

 

 

 

 

 

Insurance Ombudsman Office of the 

Insurance Ombudsman 2/2 A, Universal 

Insurance Bldg. Asaf Ali Road  

NEW DELHI – 110 002  

Tel. 011-23239611  

Fax: 011-23230858  

E-mail: iobdelraj@rediffmail.com 

   

Delhi & 

Rajashthan  

GUWAHATI  Shri Sarat Chandra 

Sarma  

   

Insurance Ombudsman Office of the 

Insurance Ombudsman Jeevan Nivesh, 5 

th floor  

Nr. Panbazar Overbridge , S.S. Road  

GUWAHATI – 781 001  

Assam , 

Meghalaya, 

Manipur, 

Mizoram, 

Arunachal 

Pradesh, 

Nagaland and 
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Tel. : 0361-2131307 Fax:0361-2732937  

E-mail: omb_ghy@sify.com 

Tripura  

HYDERABAD Shri P.A.Chowdary  

   

Insurance Ombudsman  

Office of the Insurance Ombudsman  

6-2-46 , 1 st floor, Moin Court Lane Opp. 

Saleem Function Palace, A.C.Guards,  

Lakdi-Ka-Pool HYDERABAD – 500 004  

Tel. 040-23325325  

Fax: 040-23376599  

E-mail: hyd2_insombud@sancharnet.in  

Andhra 

Pradesh, 

Karnataka and 

UT of Yanam – 

a part of the 

UT of 

Pondicherry  

ERNAKULAM  Shri James Muricken  Insurance Ombudsman  

Office of the Insurance Ombudsman  

2 ND Floor, CC 27/2603, Pulinat Building 

,  

Opp. Cochin Shipyard, 

M.G. Road , 

ERNAKULAM – 682 015  

Tel: 0484-2358734 

Fax:0484-2359336  

E-mail: iokochi@asianetglobal.com  

Kerala , UT of 

(a) 

Lakshadweep , 

(b) Mahe – a 

part of UT of 

Pondicherry  

KOLKATA  Shri 

K.Rangabhashyam  

   

Insurance Ombudsman  

Office of the Insurance Ombudsman  

North British Bldg.  

29, N.S. Road , 3 rd floor, 

KOLKATA – 700 001  

Tel.:033-22134869 

Fax: 033-22134868  

E-mail : iombkol@vsnl.net 

West Bengal , 

Bihar , 

Jharkhand 

and UT of 

Andeman & 

Nicobar 

Islands , 

Sikkim  

LUCKNOW Shri M.S.Pratap  

   

Insurance Ombudsman  

Office of the Insurance Ombudsman  

Jeevan Bhawan, Phase 2, 

6 th floor, Nawal Kishore Rd. Hazratganj, 

LUCKNOW – 226 001  

Tel.:0522-2201188  

Fax: 0522-2231310  

E-mail: ioblko@sancharnet.in 

Uttar Pradesh 

and 

Uttaranchal  

MUMBAI  Shri R.K.Vashishtha Insurance Ombudsman  

Office of the Insurance Ombudsman, 

Jeevan Seva Annexe, 3 rd floor, S.V.Road, 

Maharashtra 
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Santacruz(W), 

MUMBAI – 400 054  

PBX: 022-26106928 

Fax: 022-26106052  

E-mail: ombudsman@vsnl.net  

 

NOTE: For legal interpretation English version will hold good. 
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